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{. B3hri Dilraj Singh,
3/0 B3hri Tejinder 3ingh
Retired General Manager
Diesel Locomotive Works
Varanasi.
2. 3nri Laljee 3ingn
5/0 3hri Sinhasan Singh
Retd. G.M.N.E. Railway.
3. Shri Hrishikesh Bandopadhyay
5/0 tate Shri Bishnhupada
Retd. G.M. Eastern Rly.
Calcutta,
4, Chander Mani Malik
3/0 Tate Snri B.R.Malik
Retd. G.M. S5.C., Rly.
5. 3nri Naubat Lal
s/0 Shri Bishamber Daval
Redt. G.M. N.A.P.
6. 8hri Himamaqu Sekhar Sinha
s/0 late Shri Haridnhan Sinha
rRetd. G.M. Mettu Railway
Caicutta.
7. Smt. Kaushelya 5ingh
w/0 JTate R.P. Singh
Redt. G.M. South Eastern Railway
. Mrs. Veena Khosia :
w/0 late M.K. Khosla
Retd. G.M Northern Raiiway
New Delhi.
(By Advocate: Shri B.S.Mainee )
Yersus
1. Secretary
Raiiway Ministry Rail Bhawan,
New Delhi.
2. Secretary
Department o7 Personnel, Pension
and Public Grievances
Nortn Biock,
New Delhi.
ORDE R(ORAL)
By Hon’ble Shri S.A.T.Rizvi Member(A)
The applicants who retired
in the Raiilway prior o 1.1.1556
incorrect  Tixation of their pension
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pension, The cont '
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tially fixed 1in accordance with the Circular letters

dated 15.1.1899 and 9.9.19%9%, the same is now proposed to

oe reduced vide jetter dated 1.10.2001(Annexure A-1).
2. A similar case had been placed befTore the

Division Bench consisting one of us (Shri 3.A.
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OA 2182/2001 which was disposed of on 30th Octo
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with a direction to the respondents. The circumstances

of the aforesaid case are ijdentical to the circumstances

of the present case in all respectSe Accordingly, the
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present case 1is also) st to be disposed of in the same

3. we accordingly find that the ends of Jjustice
will be duly met iT the present case is disposed of at
this very stage without issuing notices with a direction

N any event within a period of three months from the
date o7 receipt of a copy of this order by passing a

to be made in terms of para 3 of Railway Board’s letter
gated V.10, 2001 will remain staved, Simiiariy,

stayed during the aforesaid period of three months,
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4. TN present. OGA s disposed of  in Lhe
arorestated terms at the admission Stage itselfT. NO
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(Shanker Raju)
Member{(J)

(03]

(S.A.T.Rizvi)
Member (A)




